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DATED 09.06.200.. 

Ap)l:C. r.t,Anadi Das,claims to have. 

on1aged as a Casual Dridge Khalasi w.e.f, 

301.1970 and that one BUCIhI Swain was 

ongaced as such w.a, f, 4•8.72.It Is th  

of the Applicant that both of t.Lam were 

ivea temporary status w.e.f. 1.41981 and 

that the-iicant was brought over to tl-c. 

regulat establishment wef. 14,84In th 

L 	 t,- 	
ction resent 	. ha a1 4 ms for a ire 	t 	h: 

161 

44 
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sporfntc i..o tr ;rL i.m to be 	Le 

regular establishment w.e.f, 1,4,1973, 

;'jhjle cljr-ijn the said bancfits, the 

ap.J..icnt sttes that Bu(-1hi Swain(.iho 

Q 
tiken to tempo rary estabi ishment w. c, f. 

1.4.1981 and later on taken to reg1.lar 
) 

estah1ishmen9 has also been given the 

rettospectiVe reularisation berefit  

19730n the strength of at judgment dated 
1 

31st 3U].y,2000 rendered jr, OA No,494 of 1994, 

-Ir.N.L.ROUtray,1earned counsel for the 

- L)plJCaflt states that the esponc1ents 

Department/Railways shoild also extend the 

benefits of the judgment dated 31.7,2000 of 

this Ttitna1 rendered in OA No.494 of 1994 

of Dudhj 3wan to liii; in order to 

remove the  discrimination,  m.r, FDu tray1  

lo med counsel for the A) ,1cflc also 

re-lie3 upon the judgment of the Honthie 

upreme Court (cndered in the case of 

Tçc,shrm and others vr, Union of India. 

otlicrsA reported in (1997)6 Supreme 

Court CCscs 721) wherein delay Las hcn 

stated to be _,Jr:  no adverse consequence 

for im,lementation of 	judgment in respect 

of those who dM n o t 	oach -the Court, 

?\ COj O this o.:. has already 

bce served on ir,P,C.Panda,1eaied Adcll, 

stan ding Cowi sci for the Rail\Jays, iaVin9 

given p relimin a. ry Lea. ring to the coun sd 

OC 	rjnr :LOr bo 	iPes, this 0. A, i 

-1js:)o5d of with direction to the Respondents 

o eaiine the-  grIevance of the Applicant fl 



the li'rht of the judgment of this Tribunal renera in 

O.A.No.94 of 194(Budhi swain vrjoi and others) 

and while f3oing so they hoi1 keep in mind the 

verdict of the Fia'ble ?pe Court of India rendered in 

the case of K,C.Sharma and others (supra) ar 	is 

necesSary consequential orders, in order to remove the 

djscriffljnatjon,jthjn a perield of nirty days from the 

date of receipt of a copy of thisrder. 

Send copies of this order to the Respondents1  

alorigwith copies of the O.A,1and free copies of this 

order be given to learned counsel for both sides•  
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